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(Transport Wing), under sub-section (3)
of section 458 of the Merchant Shipping
Act, 1958 :

*.#" (i) Notification G.S.R. No. 444,
dated the 19th April, 1974, publishing
tho National Welfare Board for Sea-
fares (Amendment) Rules, 1974,

(ii) Notification G.S.R. No. 516,
dated the 14th May, 1974, publishing
the Merchant Shipping (Prevention of
Pullution of the Sea by Oil) Rules,
1974.

1974. [Placed in Library. See No.
1.T-8073/74 for (i) and (ii)]:

I. Finance Accounts (1972-73 of the Union
Government

Il Notification under the Customs Act,
1962 and Relatod Paper

I. Ministry of Finance (Departivent of
Revenue and Insurance) Notification

" THE DEPUTY MINISTFR IN THE!
MINISTRY OF FINANCE (SHRIMATI1
SUSHILA ROHTAGI) ; Sir, I beg to lay on
the Table : . |

I. A copy of the Finance Accounts of

" the Union Government for the vear

1972-73, under clause (1) of article 151

of the Constitution. [Placed in Library
Sce No. LT-8015/74]

II. A copy (in English and Hindi) of
the Ministry of Finance (Department of
Revenue and Insurance) Notification
G.S.R. No. 325(E), dated the 22nd July,
1974, together with an  Explanatory
Memorandum thereon, under section 159
of the Customs Act, 1962. [Placed in
Library. See No. LT-8029/74].

1{I. A copy (in English and Hindi) of
the Ministry of Finance (Department of
Revenue and Xnsurance) Notification
G.S.R. No. 326-EF, dated the 22nd July,
1974, [Placed {n Library. See No. LT-
8030/741.
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REPORT OF THE RAILWAY
CONVENTION COMMITTEE, 1973

SHRI YOGENDRA MAKWANA
(Guyarat) : Sir, I lay on the Table a copy
of the First Report of the Railway Con-
vention Committee, 1973 on action taken
by Government on the recommendations
contained in the Interim Report of the
Committee. [Pluced in Library. See No.
LT-8020/74).

E

CALLING ATTENTION TO A MATTER
OF URGENT PUBLKC IMPORTANCE

Reported Proposal to Grant Increase in
the Prices of Some Essential Drmgs

SHRI LOKANATH MISRA (Orissa) -
Sir, I beg to call the attention of the Minis-
ter of Petroleum and Chemicals to the
. reported proposal of the Governmeat to
grant increase in the prices of some of the
essential drugs.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN) : Sir, the prices of drugs are
statutorily controlled, under the Essenual
Commodities Act. The detailed provisions
in this regard are given in the Drugs
(Prices Control) Order, 1970. The price
structurs of 17 bulk drugs was examined
by the Tariff Commission and after consi-
dering the recommendations of the Com-
mission, the Drugs (Prices Control) Order,
1970 was issued and the prices of those 17
bulk drugs were fixed and prices of other
bulk drugs werc frozen. The Order indi-
cates the elements to be considered and
the procedure to be followed in fixing/
revising the prices of drug formulations.
The prices of bulk drugs are revised after
the necessary cost investigation. Applica-
tions for fixation /revision of prices of drugs
are submitted by various companies from
time to time and are disposed of in accor-
dance with the provisions of the Order.
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The cost investigation of another 23 bulk
drugs and Gelatine capsules was entrusted
in 1970 to a Working Group under the
Chairman of Burean of Industricl Costs
and Prices and on consideration of the
Group’s report and taking into account the
cost escalations which had occurred upto
December, 1973 as worked out by the
Bureau, the 1evised prices of those 23 bulk
drugs and Gelatine Capsules were fixed
with effect from 19-4-1974, In this conn-
ection a statement was laid on the Table
of the Rajya Sabha on 24-4-1974.

In view of the increases which have
occurred in the last few months in the
costs of various raw muaterials and packing
materials, the Burecuu which has been ent-
rusted with the work of screening the

'

[y

ro a0 iu i
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SHRI LOKANATH MISRA : I wonder

whether vou have understood anything out
of the statcment made by the hon. Minis-
ter, Mr. Shah Nawaz Khan. Anyway, 1
have not been able to follow what he has
indicated in his statement and how he jus-
tifies the stand of the Government. Now,
Sir, I have some points. I hope the hon.
Minister will give some relevant and cate-
gorical answers to the questions that 1 pui.
No. 1, may I know whether it is not a
fact that in the field of drug manufacture
the Government has not been able to have
any control on standards ? No. 2, may
I know whether it is not a fact that about
1,000 drug manufacturers do not have any
pharmacists or chemists to assist in the
manufacture of Jrugs, much less maintain
the standard of drugs ? No. 3, may 1

epplications for fixation/revision of drug  know whether it is not a fact that out of
prices with effect from 1-1-1974 received | about 2,500 drug manufactures, more than

an unusually large number of asplications.
At the same time it is necessary to ensure
expeditious disposal of these applications
so that the production and availability of
drugs may not be adversely affected. In

order to consider and resolve the problems { ther
of the industry that may arise from time ! was set up, may be by

1,000 do not at all come under the control
of price of essential drugs ? Kindly note
these down, so that it will be easier for
you to reply to these questions because
these are very relevant. May I know whe-
the Committee on Drugs which
his Ministry

to time, periodical meetings are held by ' or may be by the Ministry of Dr. Karan
the Minisiry with representatives of the in- !

dustry.

The drug manufacturing
sales turnover does not cxceed Rs. 50 lakhs
per annum have recently been exempted
from the requirement of obtaining approval
of Government for fixing/revising their

prices. These smaller companies, however, |

account for only about 25 per cent of the
drug production in the country. As a re-
sult the Bureau is now in a position to
concentrate on the price applications of
the larger companies and to deal with them
expeditiously.

In order to avoid any shortfall in pro-
duction of drugs. it has further been decid- :
ed that pending final disposal of the price
applications, interim price revisions will be
granted on account of the major elements
of cost.

units whose '

!
i
|
be |

Singh—I do not know who has how much
of the empire— by the Govern-
ment did not recommend that each and
every manufacturer, whether in the small
sector, medium sector, or in the large sec-
tor, should at least have one assistant to
supervise the production of these life-sav-
ing drugs. be he a chemist or a phar-
macist ? And they did not have even one.
And it is a Committee set up by the Go-
vernment that made this recommendation.
Now, it is very unfortunate that in thiy
country we have not been able to stan-
dardise even the life-saving drugs. 1 dn»
not know who is responsible for this. Many
things arc said many times on the floor
! of the House regarding the reasons why
it is not done. But the fact remains that
it is not being done. People who sell to
the tune of Rs. 50 lakhs worth of drugs
znnually are not subjected to this control.
They can have a price-hike as they choose
and very often there have been complaints



1 Calling Attention [RAJYA SABHA] to a matter of 172
o e urgent public importance

[Shri Lokanath Misra.] SHRI LOKANATH MISRA : This is

here on the floor of this House that there | a0 imnortant matter. I do not get up on
are abnormal price-hikes in the field of | Other matters.

drugs and life-saving drugs, and the Go-
vernment is only an on-looker. Govern-
ment cannot interfere in anything even
though they have got dictatorial powers
so far as essential drugs are concerned.
It is also a fact—it has been brought to
my notice—that foreign firms like Pfizer,
Cyanamid and Sandoz who are members
of the organisations of the pharmaceutical
producers of India brought pressurc on the
Government to use the Drug Price Control

Order as a lever to curb the Indian drug SHRI LOKANATH MISRA : What 1
industry. On the prices that are allowed would like the hon. Minister to reply &

to tpe Indian  drug manufacturers, the is whether in the drug industry the profit
foreign manufacturers get an advantage all percentage thut was allowed between 1970
the time. What are thfz reasons for this ? and 1973 was not higher than in any other
I h'ave a brief herf.: which goes to say that sector. Shall T repeat it ? 1Is it not a
;t 13. a g‘:Ct ﬂ;]at mbmany cases (fi'ufgs of fact that the percentage of profits that were
oreign Nrms have been —approved IOr al .ji,wed to the manufactucers in the drug
higher price while similar products of | industry were not higher than in  many
Indian s ar;‘: allip roved for LOW?II: gncas._' other sectors of industry in India; if so,
Government should lay on the Table Ol Whether there was not sufficient cushion
the House the cases where such anomalies ) s . R .
X R . | for any rise in the raw material prices in
in prices exist. I would demand that rhzy‘ the meantime ? If that is so, why s the
shg) uld la{h on .the Tal()llie of the H OUSe | 5 overnment now being compelied to allow
wherever there is any discrepancy the a higher price to the diug industry ?
prices so far as the indigenous manufac- N i

turers vis-a-vis the foreign manufacturers
are concerned.

MR. DEPUTY CHAIRMAN : I know,
but there is some kind of equity which
you have to maintain. I c

SHR1 LOKANATH MISRA : If you
want equity, I will sit down. I do not
want to impinge upon anybody’s time.

MR. DEPUTY CHAIRMAN : That is
not good. You have aken some time. -

! SHRI SHAH NAWAZ KHAN : Sir, my
" hon'ble friend, Shri Lokanath Misra, very
rightly wanted to know what quality control
Sir, the manufacturers have been holding is being exercised over the drug manufactur-
talks with the Government for some time | ing wpits. Sir, at the very outset T would
and the president of their association now | fike to submit that the quality control as-
claims that they have almost had the ap- pect is being dealt with by the Ministry
proval of the Government for a price-hike | of Health. They have a very claboiate
between 15 and 35 per cent in many of arrangement under which the Drug Cont-
the essential drugs. What would be the | ;giler of the Centre exerciscs control over
att....: of the Government so far as peni- | {he drug industiy in the States through the
cillin is concerned, which is manufactured States’ Drug Controllers. They have been
iﬂ_ the private sector. Would they also carrying out continuous checks ever since
raise their prices ? Tf you do not have | the unfortunate hapvening . . .
to raise the price of penicillin which is
manufactured in the public sector, what is SHRI LOKANATH MISRA : I do not
the reason that should enable the private | want any vague answer. I want to know
sector drug manufacturers to raise the | whether it is not a fact that a committee
prices with Government's permission ? set up by the Government has itself said
. that out of 1,500 manufacturing units 1,000
MR. DEPUTY CHAIRMAN : Mr ; do not cven have the assistance of a che-

. . ]
Misra, please wind up. mist or a pharmacist. [ do not want to
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know what the other Ministry is doing or
not. It is their job to explain their con-
duct. You cannot safeguard their interest.

SHRI SHAH NAWAZ KHAN : As the
House is aware, a Committee under the
chairmanship of Shri Hathi has been et
up in February 1974. That Committee
was especially asked to report as soon as
they could on the quality control aspect.
They have already submitted their report.
Their recommendation is under the consi-
deration of the Government and appropriate
action will be taken.

SHE. LOKANTH MISRA : I have been
asking wwhedher this is not one of the roints
recomri:ended by the Hathi Committee,

SHRI SHAH NAWAZ KHAN : 2y
have niade a number of recommendations.

SHRI LOKANATH MISRA : He might
have made a world of recommendations.
I am not concerned with them.

MR. DEPUTY CHAIRMAN : He ac-
cepts. N"’f .
SHRI 1.OKANATH MISRA : Let him

Or what else are we
Do 1 just put a question and

say categorically.
here for 7
get awuy ?
the Minister or elsc my guestion is futile.

SHRI SHAH NAWAZ KHAN The

Committee has submitted a report to the .

Government on all these aspects, and that
report 15 under consideration. It is in-
adequat> «toff, tnadequate supervision. That
is one of the aspects which they have
looked into and made recommendations.

SHR! LOKANATH MISR.A @ Let him
say whether my figures arc correct or not.

MR. DEPUTY CHAIRMAN
still answering.

He is

SHRI .LOKANATH MISRA : It is as
vague as the Minister himself. I cannot
accept such a reply. K

s
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SHRI SHAH NAWAZ KHAN : They
have made recommendations—inadequate
statfl and inadequate supervision in these
units. Particularly that is one of the points
that is being examined by the Government.

MR. DEPUTY CHAIRMAN : He has
accepted your contention. They are consi-
dering the report.

SHRI LOKANATH MISRA : T do not
dispute their authcrity to consider the re¢.
polt; they have absolute authority.

SHRI CHANDRA SHEKHAR (Uttar
{ Pradesh) Mr. Deputy Chairman. the
| point is he is quoting something from a
[ report whicir the Government has not pub-
« lished. Since the Government has not pub-
| ished it the hox’ble Minister cannot be
i made to verify whether it 1s o fact or not.
|
(

This is not the way to divulge a report. .
P

SHRI LOKANATH MISRA : M~
Chandra Shekbar, I am giving him a bene-
, 1it which he has not got. I want him to
tahe the credit of publicising the report, .

MR. DEPUTY CHAIRMAN : He has
said that that is one of the things which
the Committec hs mentioned.

| SHRI SHAH NAWAZ KHAN: As I
said, the report of the Hathi Committee
on this particulor aspect has been received
"and it is under the consideration of the
Government  And at this stage, 1 would
| not like to go into any great detail about
‘it. But quality control is a subject on
|which the Government is laying a great
deal of emphasis. That is all I cap say
| at the moment. Mr. Lokanath Misra said
‘v}that about 1,000 units do not come under
| the Drugs Prices Control Order of the
Government. That is so. Sir. The fact
1is that recently, by an order, the Govern-
. ment has exempted from the operation of
! the Drugs Price Control Order all units
with a turnover of less than Rs. 50 lakhs.

+ SHRI RABI RAY (Orissa): Why?
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SHRI SHAH NAWAZ KHAN : The rea- My hon. friend said that the foreign
son is, I would like to explain the proce- | firms had forced the Government to cripple
dure. Wkhkerever any units wish to ask |the Indian industry. Nothing c¢an be
for an increase in the prices of drugs, they | farther from the truth. I can assure him
apply to the Bureau of Industrial Costs | that there is no discrimination whatsoever
and Prices. The Bureau considers all as-|in fixing the prices of any bulk drugs or
pects and then it decides on how much | formulations manufactured either by the
price increase, if any, is to be allowed. |foreign firms or by the Indian firms. The
The number of applications received was  Bureau has to go by certain fixed norms
8o large that it took the Bureau an inordi- | and data and they apply equally to all
nately long time to come to any decision. | sectors of the industry. .
In all, there are about 2,300 units in this
drug and pharmaceutical line.

‘ SHRI LOKANATH MISRA: This ‘s
] .. | something very important. When you take

SHRI LOKANATH, MISRA: Does it ’ any medicine, you do not know whether
mean that they can raise the price to any it belongs to the other 20 per cent. Sir, 1

extent ? | would request you. ..

SHRI SHAH NAWAZ KHAN: Out of |
2,300 units in this ficld, only about 114
units come under the purview of the
Drugs Price Control Order. Now this |

seems to be a very extraordinary situation | ]
that out of 2,300 units, only 114 shouild | SHRI LOKANATH MISRA : He talked

come under this order. The reason is that | 3bout both. ]

these 114 units cortrol about 80 per cent . )
of the drug production in the country. ThSHgI NIREN GI‘%OSHUI (w::(‘i tl;ngal).
Now if we can control the price of 80 per | - >Ureau gave a lormula, Yy ui-
cent of the drugs in this country, then we did that formula.

can cxercise suitable control, and it also | MR. DEPUTY CHAIRMAN: Let him
gives a chance to the Bureau of Industrial | om l;zte th ar; . ’

Costs and Prices to scrutinise the appli- comp ¢ answer.

cations well in time ard to issue instruc-
tions so that the relief comes in time and SHRI. CHANDRA SHEKHAR: }.\Ir.
the country is not starved of these life- Ku!karm says that I should take the brief.
saving drugs. It is a matter of commonsense that drug
| control is under the Health Ministry. 1t
SHRI LOKANATH MISRA: Just one!is supervised by the Drug Controllers in
point. Does it come under family plan- | the States and these Drug Controllers con-
ning to kill people with the rest 20 per | trol the quality in all the ma.nufacturmg
ceni of the medicines ? . units.

SHRI CHANDRA SHEKHAR: He is |
talking about prices only. I SHRI A. G. KULKARNI (Maharashtra) :

. | What Mr. J.okanath Misra has submitted
SHRI LOKANATH MISRA: There is | s entirely different. He is not asking about
no cortrol on standards. There is no con-

the implementation of the Drug Control
trol on the prices of 20 per cent of the ! Qrder. What he is asking is, what is the

drugs. Deoes the Government want to kill position of standardisation of the remain-
people with these 20 per cent of the drugs ? | ing 20 per cent of the drugs and he wants
Does it come under family planning ? to know whether the people are to be killed

SHRI SHAH NAWAZ KHAN: Every | because of that. No interpretation is forth-
drug manufacturer in this country has to ‘ coming about that. Mr. Chandra Shekhar,
conform to certain fixed standards and . you may explain if you want to. 1 do not
those standards are very rigidly erforced. mind.

SHRI CHANDRA SHEKHAR: He 1y
talking about price control, not about
quality control.
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SHRI CHANDRA SHEKHAR- If the
Chair permits 1 can explain. You are
totally wrong. You cannot ask anything
from any Minister. It is just nonsensical
to ask anything from anybody.

SHRI A. G. KULKARNI : What is non-
sensical ? After all it is...

MR. DEPUTY CHAIRMAN : Mr. Kul-
karni, please take your seat now.

SHRI MAHAVIR TYAGI (Uttar
Pradesh): Has it come to the notice of ...

MR. DEPUTY CHAIRMAN: Mr.
Tyagi, the MMinister has not completed his
reply. let Lim finish.

SHRI SHAH NAWAZ KHAN: 1 feel |

that very rigid quality control is enforced

but as T said in the beginning this control

is exercised by the Ministry of Health and
not by our Ministry but it is absolutely
wrong to say that the 20 per cent of the
producers whose turnover is less than 50
lakhs ure not subject to any qualify control,
standardisation or price control. That is not

so because whatever price is fixed for the

drugs of the 80 per cent of the manufac-
turers automatically that will apply to
them also.

SHRI LOKANATH MISRA : How can
that be ? On a point of order, Sir.

SHRI SHAH NAWAZ KHAN: | am

explaining.
MR. DEPUTY CHAIRMAN: Let him
explain.

SHRI SHAH NAWAZ KHAN : If 20 per
cent of them escalate their prices unduly
while 80 per cent of the drugs are freely
available in the country who will pay higher
prices to these 20 per cent? That way
there is indirect control.

SHRI SHYAMLAL GUPTA (Bihar):
The Minister has not replied to the ques-
tions raised by Mr. Lokanath Misra and 1
am doubtful whether he will reply to m)

[24 JULY 1974]
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question also. In the last 25 years to sale
of drug* has gone up from Rs. 10 crores
to Rs. 350 crores and according to the
Minister firms with a turnover of 50 lakhs
and below are exempted from quality con-
trol and price control also.

| SHRI SHAH NAWAZ KHAN: No, no;
!not from quality control but only price
control.

| SHRI SHYAMLAL GUPTA: My sub
| mission is that in Kanpur very recently the
» glucose was supplied by a small firm which
¢ will come under this category. That firm
i will be having a turnover of less than 50
lakhs. If such firms are exempted from
i price control and may be from quality
mulations are fixed. I think that will clear
to the mercy of such unscrupulous drug
manufacturers. Many of the big firms and
concerns may be having many subsidiaries
" whose turnonver may be below 50 lakhs or
' pearabout S50 lakhs and the Government
| will be faced with a position of having no
}contro] over such firms.

[ A

Is the Minister aware that the cost of

. the medicines bas no relevance to the prices
i charged ¥ Sometimes the price may be
,‘50 times the cost of production. The
' main expenses that constitute the price of
a drug are piomotion and advertisement.
You might have secen half page advertise-
;ments in the paper on Anacin. The cost
of production of Anacin must be very, very
,low as compared to its price prevailing in

the market. Is it not a fact that
+at the moment in the States of
U.P., M.P. and Bihar, hospitals are
without any medicines? If the prices

are increased and the pharmaceuticals
’are allowed to increase prices from 15 to
| 35 per cent, whatever drugs are available
| at the moment for the common people will
{ be beyond their reach. Moreover, there is
no point in increasing the prices. The Eco-
nomic Times of today says that the chemi-
cal trade in the meanwhile continues to be
in a bad shape with prices of base materials
j going down practically every day. When
| the prices of chemicals are going dows
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[Shri Shyamlal Gupta.]
every day, the STC is also burdened with |
hundreds of tonnes of chemicals which are
buse material for drugs. Where is then the
justification ¢r necessity in allowing drug
manufacturers to increase the prices in the
face of a downward trend in the prices of

1aw materials? Why should the drug manu-
facturers be allowed an increase in prices ?

Morecover, is it not a fuct that the package
deal under the Price Control Order 1970
was a mischief by a fornier Joint Secretary

who is now Chief Secretary of Orissa, to -
enable the multinational foreign firms to
earn more and more profits from our coun- !

try ? For example, prices for M/S Bay and
Baker’s ‘Flagel’ aie fixed at 32 paise pet

tablet while the same product of Gujurat |

Pharmaceuticals is priced at 14 paise per

tablet. Why this difference ? This anomaly
continues in spite of several questions in

Parliament. Similar anomalies are there
and foreign multinational giants like Cyna-
mide, Sandoz, Glaxo, Pfizer and John Wyth
are making huge profits to the detriment of
poor patients of our country.
have already been given high prices for
their drugs in 1970, what is the fun in in-
creasing their prices now without changing
the Price Control Order® Is it not a fact
that M /S Cynamide have been given higher
prices for their Tetracycline and salt pro-
ducts than those approved for other firms !
markcting Tetracyclines in our country ? If
so. how Government docs not ask them
to pay back the cxcess profits carned by

them and repatriated to their country as was
done by the Rritish Monopolies Commission |

in the case of M/S Roche. I know this is
not possible. In view of control of the
foreign firms on 80 per cent turnover of
drugs in our country, 1 strongly feel that

there should be no price restriction on the !
If you are going |

Indian sector of industry.
to raise prices, then you will not have anv
control on those with a turnover of Rs. 50
Iakhs and less. But that is also wrong.
Moreover.

four years prafits of foreign firms have in-
creased tremendously. Pfizers which re-
patriated Rs. 40 lakhs in 1970, are at pre-

|[RAJYA SABHA]

When they |

the Drugs Control Order is a
big farce or an eye-wash, as in the last '
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scnt repatriating between 80 to 100 lakhs
every year, after the Drugs Price Coutrol
i Order. Foreign drug firms have great pulls
and pressure on bureaucrats and it seems
they have now developed their influence on
politicians  also. OQtherwise there is no
reason why there should be an increase
Y
|
|
|
|
i

in the prices of drugs. What was the
reason . . .
MR. DEPUTY CHAIRMAN: Mr.

Gupta, what is it that you are reading?

SHRI SHYAMLAL GUPTA: Just a
minute, Sir. What was the reason for
taking out the protein products of Pfizer
"Company from the purview of the Drug
Control Order c¢f 1970 although they got
I the industrial licence to produce the same
"drugs? Is it not a fact that the country
has lost about Rs. 15 crores in foreign ex-
‘change during the last four years due to
| non-fixation of prices of these drugs which
"are concealed in the heavy propaganda by
"the medical representatives of these firms ?

SHRI SHAH NAWAZ KHAN: Si, I
think it will facilitate matters if 1 explain
 how the prices of the bulk drugs and for-
mulations are fixed. I think that will clear
iup a lot of doubts about this. The prices
1 of the bulk drugs are fixed on the basis of
calculations made by the Bureau of Indus-
trial Costs and Prices and the Bureau takes
‘mto consideration the actual cost of pro-
"duction of the bulk drug which includes all
. elements like the cost of machinery, raw
materials, wages, power used, fuel used,
overheads and depreciation, etc. plus 15 per
; cent profit on the capital employed. Then,
Sir. the prices of formulations are fixed like
|thls. Now, formulations are medicines
"which are made from the bulk drugs.

SHRI NIREN GHOSH : Sir, we cannot
' follow une thing. ..

SHRI SHAH NAWAZ KHAN : The
prices of formulations are fixed by taking
into consideration the retail price of the
| muaterial used, the conversion cost, packing
f charges. mark-up plus the excise duty. All
{ these are taken into consideration.
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SHRI SHYAMLAL (zUPTA Plu.r the
marketing cost also? .

SHRI SHAH NAWAZ KHAN : Al

these arc included in the mark-up price. |
Mark-up is on the ex-factory price. The |
ex-factory price plus mark-up is what it can |

be sold at. This is known as the mark-

up price and the mark-up includes all

commissions to the retailers and the whole-
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drugs, there were also drugs in that State-
ment the prices of which were reduced.
Yor instance, in the case of Sulphapheno-
zol, there was a decrease in the price. Si-
milarly, in the case of...

SHRI SHYAMLAL GUPTA : How
much was the decrease? Two paise?

SHRI SHAH NAWAZ KHAN : It was
’ decreased from Rs. 205.50 to Rs. 199.00.

salers, the freight and the publicity cost ¢

and all that. These are included in the
mark-up. Sir, it is only after going !
through very elaborate processes and check-
ing the facts ut cvery stage that the prices of
the drugs are fixed and if the honourable
Members think thai the industry is allowed !
to fix the prices in any way it likes, 1T
think they are not properly informed.

SHRI NIREN GHOSH :
not follow one thing. ' o

MR. DEPUTY CHAIRMAN : What is
it?

SHRI NIREN GHOSH : He has referred !

to the Bureaun of Industrial Costs and Pri-
ces. They have rccommended that 15 per
cent of the equity capital or capital invest-
ed should be the maximum profit. Now,
is it being adhered to or has that recom- .

mendation been turned down and it has‘
been fixed at 16 per cent of gross sales? |

SHRI SHAH NAWAZ KHAN : It is

being fully adhered to and nothing is by-:

passed.
SHRI SHYAMLAL GUPTA
him clarify it. i

MR. DEPUTY CHAIRMAN : Just
wait. He is still on his legs and he will |
clarify.

Sir, let

SHRI SHAH NAWAZ KHAN

the prices of the bulk drugs have gone
down, the prices of formulations have gone
up.

Sir, the House would remember that
in March last, when 1 placed the State-
ment giving certain increases for the various !

A - R Pl

Sir, we could '

: Sir, the '
honourable Member has said that while -

Ty PR VT T

| S’HRI SHYA'VILAL GUPTA : Only Rs.
57 G PR Y
i SHRI SHAH NAWAZ KHAN : Agam,
for Sulpha-Phenazole, from Rs. 123 it was
reduced to Rs. 105. This is a big decrea-
i se. Then, for Sulpha Somidine WMicro,
| from Rs. 173.30 it was reduced to Rs. 139,
This is a very big decrease. The House
- would see that these ircreases were justified
{ because many of th» drugs are based on
‘petroleum products, and when the prices
i of petroleum preducis have gore up  so
. steeply, the prices of those drugs are
Lound to go up. But we have taken nre-
coution to see tinat if the prices of any
bulk drugs have come down then we have
. correspondingly reduced the prices. And
a'l these matters are gone Into very care-
fully by the Bureav of Industrial Costs &
I:ices. and its chairman is the chairman of
the Committee and scrutinizes all these
- things very carefully. There is a committee
i constituted which is known as the Drugs
Prices Review Committee, which has rep-
! resentatives of various Ministries, Ministry
of Petroleum & Chemicals, Ministry of
| Health, DGTD, Ministry of Industrial De-
t velopment-—all these are represented on the
‘ Committee which scrutinizes the prices, and
! therefore, Sir, to feel that foreign or indi-
genous companies can go in for any price
fhike whenever they like is not justified.

SHRI SHYAMLAL GUPTA : What is
' the position with regard to companies with
le:s than 50 lakhs tuernover?

i SHRI SHAH NAWAZ KHAN : As T
saud, there is no price control over them.
They can fix the pme at any level thcy

like . . . Hoen
A ,

AR 2 B T Y e,
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SHRI SHYAMLAL GUPTA : Why | has during the last five years increased bty

don’t you bring them also under control ?

SHRI NIRFN GHOSH : He is mislead-
irg the House, Units have been complain-
ing...

(Interruptions)

SHRI SHAH NAWAZ KHAN : Eighty
per cent of drugs manufactured by drug
companies come under control. And if we
succeed in controlling 80 per cent of druxs,
then the remaining 20 per cent will look
atter itself; they will also fall in line.

AMR. DEPUTY CHAIRMAN : Mr. Sub-
samanian Swarny.

SHRI SUBRAMANIAN SwaMy
titar Pradesh) : 1 will not tale more
time than what the earlier speakers have
taken. I sympathize with the Minister in
some cases because, firstly different depart-
ments are involved and he is not in a posi-
tion to hold a brief for the other Minis-
tries. Secondly, there is a high mortality
rate in this particular Ministry because the
exit of Ministers has taken place whenever

they speak anything against some of the

drug companies as was the case wih Tri-
guna Sen.
ha. become more aanl inore expensive to
live either because food is not available cr
medicines which arc¢ necessary to make
yourself live have also become extremely
expensive, and the economics is working out

to a point where it might be cheaper just,

not to go in for medicines at all.

Demand for drugs under this healthy

Government has gone up by 20 per cent

per year, whereas in most other countries
there has been a r-ci. towards reduction.
"n andia there has been 1 very sharp spurt
io (he demand for urigs. Now, I would
like to ask to Minister, is it not correct
that the public sector 13 woefully belind its
responsibilities?  For example, as against
350 crore worth of formulations produced
two years back, the public sector enter-
prises have produced formulations worth
20 crores of rupees; it is a very small
fraction. The prices of drugs which rose
Petween 1962 and 1969 by only § per cent

The centizl problem is that it'

' 135 per cent. This is the figure available
J with the consumer. Is it not also a fact
‘that the grip of the foreign companies is
! progressively tightening of the drug market
| in the country? Is it not a fact that ‘ypi-
| cally if you look at the balance-sheets of
| foreign companies producing drugs, with a
| subscribed capital of Rs. 4-1/2 crores only,
i you will find that they earn a profit of
j Rs. 3 crores, i.e. 650 per cent profit 7 Thirty
]eight foreign companies in this country
' control 50 per cent of the output. There
| are 2500 producing units in this country,
' but 38 foreign companies in this country
; control something like 80 to 90 per cent of
1it. Is it not a fact that with a total paid
| up capital of Rs. 44 crores, they repatriate
| Rs. 6 crores every year? On top of that,
"is it not a fact that foreign companies also
‘]‘ indulge in cheating, plain cheating? For
| example, a year back or two years back,
. some of these companies decided to charge
50 to 60 per cent above the prices to which
they agreed. The USAID agreed to finan-
ce some of these companies and they
agreed on a particular price. But some of
these foreign companies. instead of going
by the agreed prices, ignored this. The
' Government of India did not know this
till there was a furore in the US House
of Representatives, and there it was stated
that some of these foreign companies in
India had overcharged to the tune of
' about Rs. 13.3 lakhs.

? Then, is it not a fact that the Govern-
“ ment is also engaged in profiteering. For
instance, the State Trade Corporation is
making 200 to 300 per cent profit and is
| selling some formulations at three to four
| times the cost. Then the chemists in this
| country make a 25 per cent profit on their
{ outlay and by the time the drug comes to
jthe consumer, he thinks it is better to
|
!

die than to live. Of course, in our country
lit does not get reported as to how manv
} people suffer because of all this.

It was stated in a paper in one of the
; international conferences arranged by the
CSIR—and the Government has not con-

\
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.
tradicted it—that the price of drugs that
foreign companies in India charge for
manufacturing in India is someitmes two

to three times the cost of the same medi- i

cine produced by the same companies |
abroad. Tt was stated that if the cost of

production of some medicine produced by i

Parke Davis in hte USA is Rs. 100, its
cost production in India was Rs. 230.
Now, this is very strange situation in our
country. In fact, it should be lower.
But there seems to be a collusion between
foreign companies and the (jovernment.

Interruption ... ..

¢

Now, I would like to ask the Minister,
in conclusion, a few pointed questions in
the light of this data. Is it not a fact that
the IDPL is primarily responsible for the
sorry state of affairs in the matter of drugs
in this country? The IDPL, in one particular
year, made [osses; its sales were worth
Rs. 1 crore and it made a loss of Rs.
crores. Secondly, considering all this, even
now it is not too late to take over all
foreign companies in the drug industry,

My third question is this, although the
Minister here is not responsible for it. Mr.,
Kisku, also of the same Government, made

{24 JULY 1974]
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such proposal, thcn I would like to kmow

whether the Government has seriously

thought about how it is going to distribute

i medicines under this new scheme.

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
, TECHNOLOGY AND AGRICULTURE
: (SHRI C, SUBRAMANIAM): You have
i: better admiration for Bhutto. Coa
. SHRI SUBRAMANIAN SWAMY : I
[ would also admire you on the same plane

"t as I admire Bhutto . .
1

MR. DEPUTY CHAIRMAN : He was
' being very sarcastic.
' SHRI SHAH NAWAZ KHAN : My
' honourable friend has said that in our
country the demand for drugs is going up.
Well, 1 feel that it is a natural thing that
when our population is going up very fast,
the demand for drugs is bound to go up.
| In fact, the Task Force has estimated that
by the end of the Fifth Five Year Plan
i the turnover in the drug industry will in-
i crease from Rs. 350 crores at present to
| about Rs. S to Rs. 6 hundred crores by
the end of the Plin. So it is naural that

! when the country is going forward . . . ;
n

|

SHRI SUBRAMANIAN SWAMY : Po-
! pulation is increasing only by 2 per cent
whereas the demand for drugs is going up
by 20 per cent. How do you explain that?

|

a statement on 9th May this year |
that the Government is  conside- ;
ring doing away with brand names
so that this way they can provide medici-
nies cheaper. This proposal is under con-
sideration. This is what he said. Wil
the Minister here inform us whether he '

knows about this, whether he is in favour
of that, whether he would like to say any-
thing in this connection? I would like,
however, to say that there is one other
country which bas already tried doing
away with brand namese, and that is Paki-
stan under the brilliant, dynamic, intelli-
gent, leadership of Mr. Bhutto.
made only one mistake. They decided to
rename aspirin, for example, as acetysali-
cyclic. Then there is another renamed as
iodochlorhydroxyguine. Now, people had to
mention both old and new names in order
tc be able to get the correct medicine. If
the Government is, in fact, considering

But they .

' THE MINISTER OF STATE IN THE
| DEPARTMENT OF PARLIAMENTARY
| AFFAIRS AND IN THE MINISTRY OF
) WORKS AND HOUSING (SHRI OM
MEHTA): It shows that our standard of
living is going up.

SHRI SHAH NAWAZ KHAN : It is
correct that at present the share of the
| public sector in formulations is only about
6 per cent. The main idea was that the
public sector would go in for production
of basic bulk drugs. They would produce
bulk drugs at cheaper rates and then give
them to the formulators. Then they
would be able to keep the prices of formu-

-
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lations and medicines low. But we find that
many of the formulators, after taking the
bulk drugs at fairly cheap rates, tend to
make high profits. And the real profits are
in formulation. And thercfore, the public
sector has also decided to go in an increas-
ing manner for production of formulations.
And we hope that by the end of the Fifth
Five Year Plan our share in the formula-
tions would increase from 6 to about 21
per cent or so. That is our policy. And
our share in the bulk drug production which
is at present 35 per cent would increase to
about 50 to 55 per cent.

SHRI SUBRAMANIAN SWAMY : Why
don’t you take over all the companies and
have hundred per cent in public sector?

[(RAJYA SABHA]
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SHR1 SUBRAMANIAN SWAMY : What
have you done? This was discovered in
1973. Could you please tell us?

SHRI SHAH NAWAZ KHAN: We are
taking action. All I can say at this stage
is that the Government is seized of this
case and the decisions given by U.S. courts
and we are trying to take full advantage
of them. K :

Now coming to S.T.C., it has been stat-
ed that they are charging very high- prices,
200 per cent and 300 per cent. That is not
so. According to the formula that the
S.T.C. goes by S.T.C’s margin is 5 per cent
on cif. cost. Just to say that ST.C. is
charging 200 per cent or 300 per cent is
not correct.

SHR‘I SHAH NAWAZ KHAN : At prc-i‘ SHRI SUBRAMANIAN SWAMY : What
sent the Government has no intention of { is the S.T.C. charging? I want to know

But the Gov-
everything possible to

taking over any company.
ernment is doing

give encouragement to Indian firms to |

come up. The Reserve Bank has issued
instructions recently controlling  remit-
tances abroad and controlling the activitiés
of foreign firms.

In fact, those foreign firms with 100
per cent equity capital cannot repatriate
anything unless they reduce their equity
share to 74 per cent. We asked them to re-
duce the equity share. That way, Sir, we
are trying to bring down the equity capi-
tal of the foreign firms and we are trying
to give every possible encouragement to our
own indigenous firms to come up. Same
thing is being done in the allocation of
raw materials also. Smaller units are get-
ting much more share of raw materials
than these big firms. My hon. friend said
that certain American firms were found
guilty of cheating in the States and asked
whether some action had been taken.

SHRI SUBRAMANIAN SWAMY :
Cheating in India.

SHRI SHAH NAWAZ KHAN : Yes, we
are aware of that and I can assure my
hon. friend that Government is not sitting

by way of information.

SHRI SHAH NAWAZ KHAN : S.T.C.s
charges are very small. 10 to 12 per cent.

SHR1 SUBRAMANIAN SWAMY : Did
I hear the Minister correctly that ST.C’s
margin on the basis of landed cost is only
12 per cent. T want it for record.

SHRI SHAH NAWAZ KHAN : ST.Cs
margin is 5 per cent on c.if. cost

SHRI SUBRAMANIAN SWAMY : Only
S rer cent? : -

SHRI SHAH NAWAZ KHAN : My
hon. friend said that the LLD.P.L. had in-
curred very heavy Josses. It is true that
the I.D.P.L. had incurred certain losses.
Therc were certain drawbacks and defects.
We have now improved the strains which
are used for producing antibiotics. Those
strains were not productive and we have
got some very much better strains now and
the hon. Member would be happy to know
that the I.D.P.L. has improved consider-
ably and we hope that before long we will
be able to show profits,

PRI

Sir, coming to the gquestion of brand

idle and we will try and put forward our ' names, I may say that those firms which

claim.

market their goods under generic names
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are not charged any excise duty. Those
who market their goods under brand name
have to pay excise duty and that is the

curb we are trying to place.
[ £

1 p.M.

St Y v F AT q8A ¥ 93 WaE
sfte wdy wEHem & f@TA w@r ArEaE
g fF 3 a0 9w af T Wi faed oz
| Fr oY q19 g1, ¥q9 w7 oA ary @
o Ty wARY ff @9 A1 W ¥ @)
F fp 3 AaTe ¥1 999 e ®T F A
) B vt

T

# of=T 9y @z gedr SEw AR
Rl wEET AW 9F § R 0 &4 50 @@
IO A & E 99 aT fEr aw av
fraaw A@r 3 zAfaw & Wit v @ g9
AEAT AEAT §OfF WA W gw AT &Y
20 sfamwy safaat Frez I & & T W
oI FAIEY ®3E W AEA FOA AR AR
T 7w B w9 3w I9 g 4Y o
2@ 7 Fan @1 Fvr 9w ¥ Tew A
IF AT WX AWET W A AT BT TEY
EEEIEC I i)
©oEd am & oag s 9@ar g ofw
deqdy w Afafadm awdr 2, ag Gy ¥
gadr & o wmwr fadfr gsm feam
g oFmr w5EY S fAY Aer W wmg a@g
¥ gHwey [ wr srfrwr w73 0

S waAry ag g % 0 grEy $AET qated
AT F oAk F wr A F fAq qArg g
2, o o o &, sAs ¥ oumad @R
97 2T WTEAT £

“In the case of drugs a little attitude
shown to a manufacturer may spell all
the difference between life and death”.

e AN FEdr & 5 W AR e
R, SH Fr @ oa ¥ e §
ag o7 W wEw 3 fF fgmam @ oww]
e, =S, feedy, wram, fewred w@lw,
gfrgz, oie=d AT fagar § o9 aw -
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fr #g =t av F7 &F faw favtew
g 215w ™ ouw Ay fgfy @t A
adi &1 ¥ wwer agar § f5 ogeft =Y
1 St fawmfor 2, @@ &€ @i &
F ¢ A W YR F g § 99 9T, A4
TR fae a5 ! g ¥ gy Seer
g Z F oagad 9% 3 ) faare sy
R F4 AF TR AW U ! i

st wEeAm wt o qwr owuw 3 &R
FE FEArw & ovA qAw § o F ey
TRt 1 AR AR A swm Eag g d fr
#FT 2O OTEE FAT F  ATY 2500 FAEI

;AR A W fEew #7190 ey § 7

M A ¥ FH W FuT gAr zarsul ¥
ax ¥ amA & gAn O wre gsfRaw
Free & A T wFAr g1 gA 8o Wl
wd ST FATE A9 AT § I9 9T FA @l
2 A I €raA, safEer wdw 39 dEY
AT 9T g & e g 3 T
80 FfFWT AT TH IE@ T HIA FAT AV
20 sfawa § & e vz o wF 7
fymer ag@y 77 @4 1 so wredr &0 #F
Y wre 4 20 €FEAY A AUy @@rd
Tw Fir 2 ar I9E FmifadYy firer @ ar &
q9 AE wFA ¢ gefaq gwk wqr % f¥
ggd 4t afrer &1 famsr 50 T
N dfew § 7 %, I TW OWEC ¥
weagaT %3 faar &, gwe ax foar § arfs
g1 S 80 wfm wafaat § 99 9w w==
ag ¥ ey w3 9% w@ils <W A A
g faw gwm §F 23 %, AN AR AV
T WY qF AT & wrTr MEE ST W
TF EEG OXE

aEA wees & e § oY §fsfaee
F9dT &, SHEFI FHT F IR A FI AT
% g wear wrar g v dar & ofgw
gaarar f& o a0 awa &5 3T 5
T a@ OET oo 9T Al 9T AT § AN
wrs izfEad awe W w9 fewE aa
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=it g AT
§ ¥7 =gl 9T or @ AT ) WA W
T@ A g9 T A I R 3¢ &

Mo Fam wo &
s anre @S g wrar )

R AW @t odrEl cITEt awdr
PR & g oA A H ARE g T
FFAT E1 e W fras amEer gifee
THT W, &1 § o wEAr g 4 NvEI
@rgat g @ Wt F wme A4 §
g9 @Al & TA AR |

ot <t ww : dfAfadE & @ &1 Fan
ffag 5 am w9 fewar wrar §1 @
g @ 7 gt A 1 fawfar & art
¥ qor g1, IEF ar # s@er afaq

R W gt gy wAE & faw-
for ¥ aX & dardA} o fwan i @ w9t
% d5% ATy g1 @ A ¥ sWA F
7 ¥ maar e uE @, wfE -
foondY ¥ AT F WHA FT N FRET
& T 41, T§ FHE W @w @ 9T wRw |
frar war 4r & ag el +9 F anr
# ot fawifan ggaa & A% arfs §%-
47 FTEAE FX % | A A wwAy fae
WIWA gEAG #1 6 §, 99 I gENA
LLCOIE T ¢ { -4

DR. K. MATHEW KURIAN (Kerala):
Sir, normally medicines are used to heal
the wound or to see that injury is avoided.
In fact by increasing the prices of drugs
and proposing to increase them further—I
make this as a specific charge that they
ate proposing to raise the drug prices fur-
thei—Government is adding insult to injury
of the large masses of people who are suffer-
ing from starvation and gross neglect in
the field of public health. According to
the Report of the Bureau of Industrial
Costs and Prices the costs of 24 drugs
were considered. In fact the Bureau sug-
gested the lowering of prices in the case of ‘

[RAJYA SABHA]
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four drugs. The Bureau had based their
calculations on the basis of costs as on
December 1973. That means after January
1, 1974, the prices bave further increased to
such an extent thatthe Government today
is faced with the problem of allowing fur-
ther increase in prices of drugs. Unless
the Minister can deny it I would make
this specific charge that the Government
today is actively considering giving further
increase in the prices of drugs also as in
the case of large number of other com-
modities. The price of Aspirin has gone
up already by 38 per cent. The price of
Vitamin Bl has increased by 24 per cent
from Rs. 480 to Rs. 620 per kilo. Accord-
ing to my knowledge the 7-Member Inter-
Ministerial Committee has already reierred
to the Bureau of Industrial Costs and Pri-
ces the case of 12 drugs. That was in
April 1974, while prices of 17 drugs are
already being considered by the Bureau.
That means quite a large number of addi-
tional drugs are being considered by the
Bureau and the Government is actively con-
sidering a further increase in their prices.
1 would like the Minister to deny this

charge.

Now, the bulk drugs constitute about 30

! per cent in the preparation of formulations.

1 would like to know from the hon. Minis-
ter whether the industry will be allowed to
pass on the entire increase in the price of
bulk drugs to the consumers. Will the
Government assure us that the increase in
the price of bulk drugs will not be allow-
ed to be passed on to the consumers? In
fact, the manufacturers of the formulations
are having a substantial profit margin. 1
would like also to know specifically from
the Minister whether under the Drug Cont-
rol Order of 1970 the formulations manu-
facturers are permitted to retain a margin
calculated at 15 per cent of the total turn-
over and not 15 per cent of the invested
capital as the Minister said here in the
House. T would like to have it clarified
whether under the Drug Control Order of
1970 the formulations manufacturers are
permitted to keep a margin of 15 per cent
on their turnover. That is very significant;
if it is 15 per cent of the turnover it is
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a very serious matter. The formulations
manufacturers have already a large cushion
with which they can absorb any increase in |
the prices of bulk drugs. According to'
figures available with me 65 per cent of |
the bulk drugs numbering about 700 is!
manufactured in the private sector. There
are public sector manufacturers like the
IDPL, and also the various Medical Store
Depots under the Ministry of Health but
there is substantial unutilised capacity. Gov-
ernment talks of production all the time
but the public sector units like the IDPL[
and the Medical Store Depots under the
Ministry of Health are not geared up and

revamped in order that the entire existing
capacity is properly utilised so that the
prices of drugs could be .drastically brought
down. AT wine 0 L s

Lastly, with reference to cheating by
American drug firms I have got here very
specific information that according to an
answer given by the Minister of State for
Petroleum and Chemicals in the Rajya
Sabha on 18th November 1970 he has ad-
mitted that there has been overcharging by |
American firms to the extent of 13.3 lakhs.

This has been going on for the past
eighteen years. For eighteen long vears
overcharging by American firms has con-
tinued and the Government did not know
about it. Only when the United States
Senate Committee found this out the Gov-
ernment also knew about it. The Minister
said that the policy of the Government is
increasing Indianisation of the industry. On
the contrary I charge the Government that
the Government’s policy is increasing colla-
boration and increasing the licences of
foreign companies. (Time bell rings). I
give only one important figure to prove this
and then I will stop. Sir, in the case of
about 400 permission letters issued by the
Government, they had no legal backing.
The permission letters did not take into ac-
count the c.0.b. licences which is a highly
irregular thing. Some firms did not apply
for the conversion of permission letters into
c.o.b. licences within the prescribed time-
limit, but c.0.b. licences were issued to these

30 RSS/74—7
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companies. Sandoz and Glaxos were given
150 formulations. Some of the firms were
producing formulations much in excess of
the capacity allowed in the c.o.b. licence.
All these things have been going on. While
foreign firms are allowed all laxity, Indian

Iﬁrms, particularly small firms, and public

sector industries have been neglected.

MR. DEPUTY CHAIRMAN : You said
‘lastly] and you should finish.

4971, 50

DR. K. MATHEW KURIAN : I am

Accord-
ing to an answer given in the Lok Sabha on
the 17th April, 1974 the Government have
admitted that no objection letters were
issued prior to 1966 on the basis of the
Licensing Committee’s decision, but the
Drug Controller can be circumvented in
issuing no objection letters in the case of
a large number of companies. In fact, in
the Licensing Committee-unless the Minis-
ter corrects me-—the Drug Controller’s
voice is very limited. The DGDT, through
his representative, the Deputy Director-Ge-
neral, is a member of the Licensing Com-
mittee. The Drug Controller has a very
limited control. A large number of licen-
ces are issued to foreign companies like
Pfizer, who have increased their profitabi-
lity, according to the figures available, by
24.2 per cent in 1969-70 and by 23 per
cent in 1970-71, Parke-Davis by 13.3 per

cent and Merck, Sharpe and Dhome by
232 per cent. 5{’;““" e
MR. DEPUTY CHAIRMAN You

must finish somewhere.

DR. K. MATHEW KURIAN : There-
fore, I am saying, when the profitability of
foreign companies is increasing, while - a
large number of companies are allowed 15
per cent on the sales turnover, will the
Government ensure that the increase in
bulk prices will not be transferred to the
consumer and that the Government will
control the drug prices? If the Government
can bring forward Ordinances in the name
of controlling inflation, they can bring for-
ward an Ordinance for controlling the
price of drugs.

o
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SHRI SHAH NAWAZ KHAN : 1 can
fully appreciate the feelings of my hon. |
friend when he says that prices should not ,
inciease. The economic situation is such

on the people, but the point is this. As he I
himself has said, the last time the prices
were increased, it was based on December,
1973 prices. The House is fully aware that ;
since then there has been a very steep in-
crease in the price of raw materials, parti-
cularly those based on petroleum products. |
Packing charges have gone up. If there has

materials, then it becomes inescapable to
consider the applications of firms asking for
an increase in price . . .

SHRI NIREN GHOSH : You have in-
creased the prices of raw materials. You
are responsible for it.

SHRI SHAH NAWAZ KHAN : Under
the Drugs Price Control Order, 1970 it
is the normal procedure for any firm to ask
for a price increase. They submit their
case to the Bureau of Industrial Costs
and Prices in the normal course, This has
been going on since 1970 and it is a conti-
nuous process,

And they have recently made some more
applications on the same basis as they have
been doing in the past. The Government
has done nothing to favour any of these
drug firms. It is a continuous process and
very strict norms are fixed. The Bureau of |
Industrial Costs and Prices scrutinises each
individual case. And where there is need
for decreasing the price, they decrease it.
In some cases, they increase the prices.

DR. K. MATHEW KURIAN: What
about the Government allowing a high
profit margin for the foreign companies?
Why don’t they reduce it?

SHRI SHAH NAWAZ KHAN : About
the high margin of profit, there is an alter-
native scheme in which a firm can opt for
15 per cent gross profit on the sales turn-

|RAJYA SABHA]
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DR. K. MATHEW KURIAN : Why?

SHRI SHAH NAWAZ KHAN : This is
before tax, and after tax, the actual profits

my bon. friends have been making very,
very high profits,. I would like to quote a
few figures. In the case of Ciba, their
gioss profits in 1972-73 were Rs. 125 lakbs
or sc. In 1973-74, they nave come down

o Rs. 88 Jakhs. Similarly 'n the cas: of

many other firms, the’r profits are being
brought down, are being controlled and
they are coming down gradually.

DR. K. MATHEW KURIAN : Would
you sllow one thing which will help in
the discussion? Ia the case of the Anglo-
French Drug Company, with a paid-up capi-
tal of only Rs. 10,000, they had a turn-
over of Rs., 172 lakhs in 1970 and the
profits were Rs, 33.53 lakhs. How do you
justify it?

SHRI SHAH NAWAZ KHAN : The
Bureau of Industrial Ccsis and Prices will
lcok after that.

T FEI™ FYT . TAE AEE "R
qEd, M9 & W T8 F AT A AW
F AR ¥ I FSTE TE WK FAGT HTAHAT
A AT, &7 9g a9 9T AT gar
g AR SEF FL 9T | AGFA T aWI
F fa% 1 @19 awi & WIT HEHT A6
T FT 2O QAT AR E

oY & FG derT T T S S,
ol A grn 5 fred swem § oag
T g oA f5 o #d aE WIg @Y
T AT wfmless et F A agesl
or MR wY AR §WR A A o
1 5@ 9 ¥ 9 FAYL FT FRAT FHT
ar g fafesd 7 = w8 F1 Few
frar =} 9y YW o dfasew ffaedr
F owg @1 X SEET wTEE waw ¥
@rar aweF T 4 afea ek @ @
A BN AR fear o AR S FE oW
fF 9 9 ¥ wo fOE 3 AR g
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T A IT oAfAET A T R qEEaE,

ol AR @ A N F wwman & oow | Bl @ Gl wmfedw ¥ osream @i

T F gz i o afaas o
dfrmor fafedt &1 @ @@ IR &
fafedy #1 W, Ty fafwd ¥ mEw
T F FAT A AgY, qg WA G
2 affT T T wNE wW T W]
S ¥ ugeHl 9 U FT @ g oar =
999 S GEE AT B AWA GgW G
faame =T 74 2 oY 3@l =@ wSr & aareT
wAHe W@y wwAr wr Fofma gwd o
a1 781 ? f99 99 @ FRE B oI H:
T IST AT A& A A @S 9% g
R X e w4t F ogw uw FHer
ot wmw  fyan s @w o d
FT@A § &9 § gar sy § 90 Sy
X gmda qa= & fR gFml # d9v
e &) f fead o faee ot 5wt @ B
g 9ER G T Fgd SAEr e AR
g foodt za1 7 Fw@ A8 g SE9
STt Ffawd fr smar & v s
& g Wt g ifF A f o g
g e AWl ® sy s S oEER
AT @R & Ra—Ee o do UHo
g MR A" FEw v gy
gC T a0 gl AR T el
gftew &<t 0 F fAu #1893 F=w AE
@R W A &1 oA W wRRw
¥ oy § 787 & 7 3@ 9 STy
§ fofre Sewg @@ ¥ g @@
W FAGE W TH I AT T aLE wAT
@R T AW G4 g ¢
\

AT qg W@ T & gmi W o
o o § THEW o) fagi Wy waa
for, ¥ & Y ge A § fF W9 Emn
FREA oFar & fAg Iga a&4d § I
fagaa ¥ fag, fiax @ & faw § @

IEW, WM FT A F AT W |
T Oug AR w9 1 ¥ OER WA
2 fF agl qwmm fRgar gur ? F w9
Fgm 5 0¥ zart wra ¥, o 5 oAE #
fr S0 TR & W@ #W ¥ W &%
gfmer & wwefa $AT FT FEr A7 SE
faferaa 1 g 7 9gEQ |

= mEAT™ @t F W § o Y W,
o fr gl SR & e o7 §, I9H 59 KA
9T FB AW FT E WL a8 W w2 6
AR W aferw dwe #r g afrew F 9aH
wifqearg e TEOgET | IR Tl B
R fEew & i ¥ of wwy f5oagl
ZFAW g AT WA A FTH TEEH
GEATIT AT, 4g A1 A% g1 SRy AEEId
F fag & aumr Wt § fF 9w o9 ¥
w1 a5 7 9z fav & fav =gt v s
Y I AT iTEl fmw SgF 9ET 2
gl # SreTW W agd JgAL gEr A wE
g1 Jar § oud fer, § s T §
5 ag afte, @m®R St ATo Yo dro Teo
fw & 77 J°dr f AFE9W F AR Y
foa FT AT & R A @ gt
FUETHTT FTH A HO€F & ) 99 qF 95 799
FH F GH T FL Iq TH TF FTA I
T W g 3§ aw we faur W iR e
§ g gafes + @ @R Y Aed
wedl aq 78 & fr wew § @wwt W aEs
gfgT g™ § SR AT A g qIQ
R W SEE I @ awg ¥ gl §
fe @t wAAfeT @ Fwd & a@  Sgd
TEE) WR gY SHA &g Fmd A &
Y awar § 9% AW AEH B FA T
2\ SEY g e W AW Al e
AT WAL | gEAT S FR AT 8
wofl 1 wieew § g @) d gAE
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4T FHE FT GgA AR ) R T AR
T ower {5 g g9 dgg & v § AR
O g Rl A1 A 21 IR
g ot e fF T moadw A
forr ot 2? ag § T @edve # e
TH AR AR AW AT AL TR
g) ufea ag Fgmm W@ g & W
FRAWE A &, IAH A g FHE
g %, 9% AT F1 e, fEd e
7 FHIWA, WEE AR TEW TR,
afemfady, Sidfiver, 3w @@ & fqEe e
ST F AR AT | W gEfede Fre
uuE gIEE 98 TR ¥ g% da &I @
T FE AW HAW 9T A 93, W AW

WY gEar g | ,

SHRI SANAT KUMAR RAHA (West
Bengal) : Sir, many issues regarding drugs
have been covered by the Minister. I
want to put two or three questions. Sir,
the drug manufacturing business is comple-
tely controlled in India by the foreign
monopolists.

SHRI SHAH NAWAZ KHAN : No.

SHRI SANAT KUMAR RAHA : A
large percentage of production is control-
led by the foreigners. Secondly, the drug
prices dictated by the foreign monopolists
are rubber-stamped by the Bureau of In-
dustrial Costs and Prices. I want to know
the attitude of the Government. How
long will these foreign monopolist drug
manufactarers stay in India without being
Indianised? That is my first question. It
cannot be immediately done becanse they
have got the technology, expertise and other
things which we do not possess. But as
in the case of Esso and Burmah-Shell we
can take their special knowledge. So I
want to know from the Government how
long they will take to Indianisc these
manufacturing organisations. The second
point is, to-day we are facing a serious eco-
nomic crisis, inflation and price rise. Food
is in short supply and food is absent. When
food is absent, people require drugs more.

[RAJYA SABHA]
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That is the experience of life. When drug
is absent, life cannot be saved. So, what
comes next? Glucose killer. Manufacturers
are producing it and the Government i3
looking at it as though it is a life-saver.
Glucose killer is the latest achievement of
the Government. The situation is such
that in no hospital can a free-bed patient
get drugs. He is given the prescription to
go and buy from the market. How can they
purchase? Secondly, the controlled price
is not there in the market. Only the black-
market price is there. Even yesterday in
the Hindustan Standard 1 found a letier to
Editor saying that some fair-price
shops, sponsored by the Government, were
selling such and such drugs at Rs. 3 at one
prlace and at Rs. 3.60 at another place.
Such is the position. Who is to control the
standard? Who is to control the price?
Who is to control co-ordination between
the States and the Centre? The glucose
killer has achieved one thing. It has brought
together the heads of the Central Health
and Home Ministries, the Central Health
Ministry and the Licensing Department and
the Siate Governments. Because there are
killers, the Home Ministry is there. Be-
cause there are unlicensed manufacturers,
there is the Licensing Department. All these
departments have come together. Only glu-
cose has given us a lesson that the Gov-
ernment of India should have a mtachinery
to look into these affairs, availability of
drugs, pricing supply to hospitals, supply
to the market and so on. Drugs should be
treated as a social necessity like the rail-
ways. Drugs should be treated as an item
for public consumption for life-caving. So
the Government’s outlook should be chang-
ed. T want to know from the Minister the
Government’s attitude towards these for-
eign monopolist drug manufacturers, regar-
ding supply of drugs and regarding co-ordi-
nation between the States and the Centre
and co-ordination among the three depart-
ments—Health, Home and Petroleum and
Chemicals.
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All these three Departments should be
coordinated in such a way that they can
efiectively control drugs and eliminate the
sufferings of the people.
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SHRI SHAH NAWAZ KHAN : Itis a
fact that about 40 to 50 per cent of the
drugs manufactured in this country are
being manufactured by foreign firms. The
growth of pharmaceutical industry has a
historical background and its companies
have grown over a period of time and it
would be neither possible nor desirable
to push out these foreign companies at
this time. We are trying to encourage our
Indian firms to come up and as and when
they are in a. position to replace these
firms, their share would be increased, and
we do hope that our indigenous firms
would come up and have a high share.

DR. K. MATHEW KURIAN : Have
you considered the larger equity share
in these forcign companies? Why don’t you
take over these foreign companies?

SHRI SHAH NAWAZ KHAN : Every
time these foreign companies come up for
expansion, they are asked to reduce or
when they come up for production ot basic
bulk drugs, one of the conditions usually
stipulated is that 30—50 per cent of the
bualk drugs would be given to non-associate
formulators, that is, the drugs that they
will produce, they will use some for their
own purposes and the rest they will give
to the development of Indian industry. The
Government is taking every possibie step
to give encouragement to the Indian indus-
try to come. But at the same time thcse
foreign drug firms have their associaies
abroad. They are carrying out their inten-
sive research and development program-
mes; new drugs and medicines are being
manufactured everyday as a result of this
intensive research and development, and we
would not like to deprive our country of
the benefit that we get from these firms.
We are certainly trying to control remittan-
ces abroad. We are trying to control profits.
All this is being done by the Government.
We are giving every encouragement to the
Indian industry to come up. At the sume
time until such time as the Indian industry
is in a position to replace effectively these
firms, it would be rather premature to think
of taking over all these foreign drug firms.
Whenever these foreign firms ask for ex-
pansion schemes for production of new
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drugs, we stipulate also that so much per-
centage of it should be exported. And

us. They are helping our small-scale units:
to come up. They are playing a useful
role and we have no intention of tahing

The Gujarat Appropriation (Ne. 2) Bill,
1974

SECRETARY-GENERAL : Sir, 1 have
to report to the House the following mes-
sage received {rom the Lok Sabha signed
by the Secretary-General of the Lok

abha :
Sab ahi’ [{PAIT Pl ¢ b BT ol

“In accordance with the provisicns of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, 1
am directed to enclose herewith the
Gujarat Appropriation (No. 2) Bill,
1974, as passed by Lok Sabha at its
sitting held on the 23rd July, 1974.

2. The Speaker has certified that this
Bill is a Money Bill.” ... (i g0

3ty

Sir, I lay the Bill on the Table. .-

oot

MR, DEPUTY CHAIRMAN : Ncw we
| go to the next item, Statement

«ff draram fag (few) . A, & fEr
F "HTAAT F WX IF FRT B AW
HEHET FLAT @A £ ..,

. PP
RIS TN § B

MR. DEPUTY CHAIRMAN : M. Sita-

ram Singh, I have not permitted you to
raise anything. Please sit down.

s dravow Ty fage § oo A oA

gaar #. ..
e LN T

MR. DEPUTY CHAIRMAN If you

persist in speaking, whatever you say; will

go off the record.

p e s

s TEEw TR R
I (Shri Sitarum Singh continued speaking)

they are also earning foreign exchange for- -

stk

Rt

| osar bt gE 3 A agt @ 9y afdhafy

over these firms. [ g T R N T T%
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MESSAGE FROM THE LOK SABHA
titbie

o



